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(¢c) the number of foreign funded NGOs whose licenses were cancelled after
Foreign Contribution Regulation Act (FCRA) amendment;

(d) the number of foreign funded NGOs whose licenses were refused to be
renewed in the past one year and details of reasons for refusal of renewal, and

(¢) the number of NGOs making use of FCRA services provided online?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) Yes, Sir. Since, these NGOs did not file renewal
application in accordance with FCRA Act and Rules made there under, their registrations
were deemed expired. Requirement of renewal of license was duly notified on FCRA
online website of the Ministry.

(c) As per available information, licenses of more then 14,000 NGOs have been
cancelled till date for violation of FCRA, 2010 and Rules made there under.

(d) More than 1300 NGOs were refused renewal for violation of FCRA 2010
and Rules made there under during 2016.

(e) As per available information more then 25,000 NGOs are active and using
FCRA online services.

Data of sexual offences against children

2299. SHRI DEREK O’BRIEN: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) the State-wise data of reported cases of sexual offences against children
under Protection of Children from Sexual Offences Act, 2012,

(b) the State-wise data of cases resulting in conviction of sexual offenders and
those pending before the courts, and

(¢) whether Government is planning to set up a national sex offenders registry,
if so, the details and time-line thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) As per the information provided
by National Crime Records Burecau (NCRB), the State-wise data of reported cases of
sexual offences against children under Protection of Children from Sexual Offences
Act, 2012 and the State-wise data of cases resulting in conviction of sexual offenders
and those pending before the courts is given in the Statement.

(c) Draft guidelines on the proposal to set up Sex Offenders Registry in India
is under preparation in consultation with relevant Ministries/Organizations, before they
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are put out for wider consultation with the State Governments and the public. The

initial consultation draft includes the registration of individuals convicted for offences

like rape, voyeurism, stalking and aggravated sexual assault and includes possibility

of registration of offenders below and above 18 years.

Statement

Details of State/UT-wise Cases Reported (CR), Persons Arrested (PAR), Cases
Convicted (CV), Persons Convicted (PCV) and Cases Pending Trial (CPT)
under Protection of Children from Sexual Offences Act,
2012 during 2015

SI. No. State/UT CR PAR cv PCV CPT
Protection of Children from Sexual Offences Act, 2012
1. Andhra Pradesh 237 270 6 9 113
2. Arunachal Pradesh 12 14 0 0 9
3. Assam 731 716 13 13 497
4. Bihar 60 57 7 8 73
5. Chhattisgarh 1164 1444 134 159 1102
6. Goa 0 0 0 0 0
7. Gujarat 1416 1635 3 3 1162
8.  Haryana 440 466 15 15 267
9. Himachal Pradesh 3 2 2 2 20
10.  Jammu and Kashmir 0 0 0 0 0
11.  Jharkhand 141 128 22 22 101
12.  Karnataka 1480 1644 11 11 1520
13.  Kerala 516 478 21 25 895
14. Madhya Pradesh 1687 1869 133 141 1396
15.  Maharashtra 26 39 1 3 225
16.  Manipur 25 12 0 0 12
17. Meghalaya 118 113 2 2 110
18.  Mizoram 114 114 27 27 106
19.  Nagaland 5 5 1 1 2
20.  Odisha 19 49 0 0 121
21.  Punjab 18 25 1 1 26
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SI. No. State/UT CR PAR cv PCV CPT
22.  Rajasthan 222 169 16 18 305
23.  Sikkim 54 54 16 16 38
24, Tamil Nadu 1544 1841 104 113 1516
25.  Telangana 264 267 0 0 172
26.  Tripura 0 0 0 0 0
27.  Uttar Pradesh 3078 5275 271 429 6158
28.  Uttarakhand 99 130 26 27 89
29.  West Bengal 1289 1701 20 21 2699

ToTAL STaTES 14762 18517 852 1066 18734
30.  Andaman and Nicobar 1 1 0 0 1
Islands
31.  Chandigarh 1 0 0 0 0
32. Dadra and Nagar 13 11 0 0 10
Haveli
33.  Daman and Diu 4 7 0 0 3
34.  Delhi UT 86 76 4 4 103
35.  Lakshadweep 1 1 0 0 1
36.  Puducherry 45 38 2 2 27
Totar UTs 151 134 6 6 145
Totar (ALL Inp1a) 14913 18651 858 1072 18879

Under POCSO Act Section 4 and 6/Section 376 of IPC
1. Andhra Pradesh 30 103 1 1 34
2. Arunachal Pradesh 10 13 0 0 6
3. Assam 397 387 7 7 250
4. Bihar 37 36 4 4 54
5. Chhattisgarh 548 602 74 82 503
6. Goa 0 0 0 0 0
7. Gujarat 1014 1144 1 1 811
8. Haryana 135 134 1 1 80
9. Himachal Pradesh 0 0 2 2 10
10.  Jammu and Kashmir 0 0 0 0 0
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SI. No. State/UT CR PAR cv PCV CPT
11.  Jharkhand 57 49 4 4 35
12.  Karnataka 659 728 4 4 656
13.  Kerala 65 59 3 7 232
14. Madhya Pradesh 669 733 42 48 517
15.  Maharashtra 3 15 0 0 95
16.  Manipur 15 7 0 0 5
17.  Meghalaya 53 48 1 1 50
18.  Mizoram 22 22 4 4 20
19.  Nagaland 3 3 1 1 1
20.  Odisha 0 17 0 0 50
21.  Punjab 0 0 0 0 9
22.  Rajasthan 26 29 0 0 75
23.  Sikkim 29 28 14 14 19
24, Tamil Nadu 704 804 35 37 719
25.  Telangana 110 122 0 0 72
26.  Tripura 0 0 0 0 0
27.  Uttar Pradesh 1336 2320 137 226 2813
28.  Uttarakhand 47 62 13 13 29
29.  West Bengal 681 1046 12 12 2052

Totar STATES 6700 8531 360 469 9197
30.  Andaman and Nicobar 0 0 0 0 0
Islands
31.  Chandigarh 0 0 0 0 0
32. Dadra and Nagar 9 8 0 0 7
Haveli
33.  Daman and Diu 3 6 0 0 3
34.  Delhi UT 4 4 1 1 6
35.  Lakshadweep 0 0 0 0 0
36.  Puducherry 7 6 0 0 5
Torar UTs 23 24 1 1 21
Totar (ALL Inp1a) 6723 8555 361 470 9218
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SI. No. State/UT CR PAR cv PCV CPT
Under POCSO Act Section 8 and 10/Section 354 of IPC
1. Andhra Pradesh 52 60 0 0 19
2. Arunachal Pradesh 0 0 0 0 1
3. Assam 145 141 2 2 73
4. Bihar 5 6 3 4 3
5. Chhattisgarh 149 197 8 19 149
6. Goa 0 0 0 0 0
7. Gujarat 101 126 2 2 96
8. Haryana 39 107 2 2 58
9. Himachal Pradesh 0 0 0 0 3
10.  Jammu and Kashmir 0 0 0 0 0
11.  Jharkhand 6 5 0 0 5
12.  Karnataka 414 435 1 1 358
13.  Kerala 37 42 0 0 32
14, Madhya Pradesh 11 13 0 0 19
15.  Maharashtra 0 1 0 0 36
16.  Manipur 5 2 0 0 3
17.  Meghalaya 38 30 0 0 34
18.  Mizoram 34 34 8 8 25
19.  Nagaland 1 1 0 0 1
20.  Odisha 2 14 0 0 39
21.  Punjab 0 0 0 0 0
22.  Rajasthan 17 17 0 0 28
23.  Sikkim 10 11 1 1 7
24, Tamil Nadu 369 408 27 31 280
25.  Telangana 25 25 0 0 13
26.  Tripura 0 0 0 0 0
27.  Uttar Pradesh 104 171 12 28 363
28.  Uttarakhand 5 6 1 1 4
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SI. No. State/UT CR PAR cv PCV CPT
29.  West Bengal 425 455 1 1 414
Totar (STATES) 2044 2307 68 100 2063
30.  Andaman and Nicobar 1 1 0 0 1
Islands
31.  Chandigarh 0 0 0 0 0
32. Dadra and Nagar 3 2 0 0 2
Haveli
33.  Daman and Diu 1 1 0 0 0
34.  Delhi UT 8 9 0 0 5
35.  Lakshadweep 0 0 0 0 0
36.  Puducherry 20 18 1 1 11
Totar (UTs) 33 31 1 1 19
Totar (ALL Inp1a) 2077 2338 69 101 2082
Under POCSO Act Section 12/Section 509 of IPC
1. Andhra Pradesh 15 19 2 4 10
2. Arunachal Pradesh 0 0 0 0 1
3. Assam 120 120 1 1 109
4. Bihar 8 7 0 0 9
5. Chhattisgarh 261 302 23 27 250
6. Goa 0 0 0 0 0
7. Gujarat 175 209 0 0 145
8. Haryana 126 115 9 9 75
9. Himachal Pradesh 1 1 0 0 5
10.  Jammu and Kashmir 0 0 0 0 0
11.  Jharkhand 57 55 1 1 52
12.  Karnataka 199 238 1 1 176
13.  Kerala 198 195 12 12 334
14, Madhya Pradesh 720 797 57 59 603
15.  Maharashtra 15 17 1 3 55
16.  Manipur 4 1 0 0 2




156 Written Answers to

[RAJYA SABHA]

Unstarred Questions

SI. No. State/UT CR PAR cv PCV CPT
17. Meghalaya 14 12 1 1 8
18.  Mizoram 29 29 7 7 43
19.  Nagaland 0 0 0 0 0
20.  Odisha 14 15 0 0 22
21.  Punjab 3 3 0 0 3
22.  Rajasthan 11 7 2 2 20
23.  Sikkim 14 14 1 1 12
24, Tamil Nadu 226 270 9 10 200
25.  Telangana 37 32 0 0 29
26.  Tripura 0 0 0 0 0
27.  Uttar Pradesh 1397 2329 104 148 2411
28.  Uttarakhand 30 32 8 9 33
29.  West Bengal 86 30 0 0 43

Totar (STATES) 3760 4899 239 295 4650
30.  Andaman and Nicobar 0 0 0 0 0
Islands
31.  Chandigarh 0 0 0 0 0
32. Dadra and Nagar 0 0 0 0 0
Haveli
33.  Daman and Diu 0 0 0 0 0
34.  Delhi UT 27 28 1 1 39
35.  Lakshadweep 1 1 0 0 1
36.  Puducherry 7 7 1 1 4
Totar (UTs) 35 36 2 2 44
Totar (ALL Inp1a) 3795 4935 241 297 4694

Under POCSO Act Section 10
1.  Andhra Pradesh 5 9 0 0 4
2. Arunachal Pradesh 0 0 0 0 0
3. Assam 21 21 0 0 24
4. Bihar 0 0 0 0 0
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SI. No. State/UT CR PAR cv PCV CPT
5. Chhattisgarh 43 43 0 0 76
6 Goa 0 0 0 0 0
7. Gujarat 12 23 0 0 16
8 Haryana 19 19 1 1 11
9 Himachal Pradesh 0 0 0 0 0
10.  Jammu and Kashmir 0 0 0 0 0
11.  Jharkhand 2 1 0 0 0
12.  Karnataka 26 27 0 0 28
13.  Kerala 28 25 3 3 36
14, Madhya Pradesh 4 3 1 1 8
15.  Maharashtra 1 1 0 0 5
16.  Manipur 0 0 0 0 0
17.  Meghalaya 8 11 0 0 10
18.  Mizoram 24 24 3 3 18
19.  Nagaland 0 0 0 0 0

20.  Odisha 2 2 0 0 4
21.  Punjab 1 7 1 1 4
22.  Rajasthan 3 2 0 0 4
23.  Sikkim 0 0 0 0 0
24, Tamil Nadu 83 104 0 0 67
25.  Telangana 5 4 0 0 4
26.  Tripura 0 0 0 0 0
27.  Uttar Pradesh 16 28 2 2 64
28.  Uttarakhand 0 0 0 0 1
29.  West Bengal 16 10 0 0 6
Totar (STATES) 319 364 11 11 390
30.  Andaman and Nicobar 0 0 0 0 0
Islands
31.  Chandigarh 0 0 0 0 0
32. Dadra and Nagar 0 0 0 0 0

Haveli
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SI. No. State/UT CR PAR cv PCV CPT
33.  Daman and Diu 0 0 0 0 0
34.  Delhi UT 19 7 2 2 17
35.  Lakshadweep 0 0 0 0 0
36.  Puducherry 4 2 0 0 3

Torar (UTs) 23 9 2 2 20
TotaL (ALl Inpia) 342 373 13 13 410

Under POCSO Act Sections 14 and 15
1.  Andhra Pradesh 11 4 0 0 2
2. Arunachal Pradesh 0 0 0 0 0
3. Assam 0 0 0 0 0
4. Bihar 0 0 0 0 1
5. Chhattisgarh 26 26 0 0 25
6. Goa 0 0 0 0 0
7. Gujarat 1 1 0 0 4
8. Haryana 3 1 0 0 1
9. Himachal Pradesh 0 0 0 0 0
10.  Jammu and Kashmir 0 0 0 0 0
11.  Jharkhand 17 17 17 17 0
12.  Karnataka 7 7 0 0 7
13.  Kerala 0 0 0 0 1
14, Madhya Pradesh 0 0 0 0 0
15.  Maharashtra 0 0 0 0 0
16.  Manipur 0 0 0 0 0
17.  Meghalaya 0 0 0 0 0
18.  Mizoram 0 0 0 0 0
19.  Nagaland 1 1 0 0 0
20.  Odisha 1 1 0 0 1
21.  Punjab 0 0 0 0 0
22.  Rajasthan 0 0 0 0 0
23.  Sikkim 0 0 0 0 0
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SI. No. State/UT CR PAR cv PCV CPT
24, Tamil Nadu 8 8 0 0 28
25.  Telangana 0 0 0 0 0
26.  Tripura 0 0 0 0 0
27.  Uttar Pradesh 19 36 3 6 26
28.  Uttarakhand 0 0 0 0 0
29.  West Bengal 0 0 0 0 3

Totar (STATES) 94 102 20 23 99
30.  Andaman and Nicobar 0 0 0 0 0
Islands
31.  Chandigarh 0 0 0 0 0
32. Dadra and Nagar 0 0 0 0 0
Haveli
33.  Daman and Diu 0 0 0 0 0
34.  Delhi UT 0 5 0 0 0
35.  Lakshadweep 0 0 0 0 0
36.  Puducherry 0 0 0 0 0
Torar (UTs) 0 5 0 0 0
TotaL (ALl Inpia) 94 107 20 23 99

Other Acts of POCSO
1. Andhra Pradesh 74 75 3 4 44
2. Arunachal Pradesh 2 1 0 0 1
3. Assam 48 47 3 3 41
4. Bihar 10 8 0 0 6
5. Chhattisgarh 137 274 29 31 99
6. Goa 0 0 0 0 0
7. Gujarat 113 132 0 0 90
8. Haryana 68 90 2 2 42
9. Himachal Pradesh 2 1 0 0 2
10.  Jammu and Kashmir 0 0 0 0 0
11.  Jharkhand 2 1 0 0 9
12.  Karnataka 175 209 5 5 295
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SI. No. State/UT CR PAR cv PCV CPT
13.  Kerala 188 157 3 3 260
14, Madhya Pradesh 283 303 33 33 249
15.  Maharashtra 7 5 0 0 34
16.  Manipur 1 2 0 0 2
17.  Meghalaya 5 12 0 0 8
18.  Mizoram 5 5 5 5 0
19.  Nagaland 0 0 0 0 0
20.  Odisha 0 0 0 0 5
21.  Punjab 14 15 0 0 10
22.  Rajasthan 165 114 14 16 178
23.  Sikkim 1 1 0 0 0
24, Tamil Nadu 154 247 33 35 222
25.  Telangana 87 34 0 0 54
26.  Tripura 0 0 0 0 0
27.  Uttar Pradesh 206 391 13 19 481
28.  Uttarakhand 17 30 4 4 22
29.  West Bengal 81 110 7 8 181

Totar (STATES) 1845 2314 154 168 2335
30.  Andaman and Nicobar 0 0 0 0 0
Islands
31.  Chandigarh 1 0 0 0 0
32. Dadra and Nagar 1 1 0 0 1
Haveli
33.  Daman and Diu 0 0 0 0 0
34.  Delhi UT 28 23 0 0 36
35.  Lakshadweep 0 0 0 0 0
36.  Puducherry 7 5 0 0 4
Totar (UTs) 37 29 0 0 41
Totar (ALL Inp1a) 1882 2343 154 168 2376

Source: Crime in India



